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ORDER
PER BENCH:

The present appeal is filed by assessee against the order dated
16.05.2025 passed by Ld. Commissioner of Income Tax (A), NFAC,
Delhi [“Ld. CIT(A)”] u/s 250 of the Income Tax Act, 1961 [“the Act”]
arising out of assessment order dated 13.03.2024 passed u/s 147
r.w.s. 144 r.w.s. 144B of the Act pertaining to Assessment Year

2016-17.

2. From the perusal of the appellate order, it is found that 1d.
CIT(A) has not admitted the appeal as the appeal was filed delayed
before the Ld. CIT(A). The reasons given in delay condonation petition
was that the office bearers of the society do not have technical

knowledge of tax laws and society does not have a full time
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Accountant/Tax Advisor. Therefore, the appeal was filed delayed
before the Ld. CIT(A). Since the assessee has reasonable cause for
delay in filing the appeal, therefore, it was prayed before the Ld.
CIT(A) to condone the delay and decide the appeal on merits. Further,
it is observed that despite of issue of five notices, assessee has failed

to make any compliance before the Ld. CIT(A).

3. Under these circumstances, in our considered opinion the
reason given by the assessee for delay has sufficient cause thus the
delay in filing the appeal before 1d. CIT(A) is hereby condoned. As the
Ld. CIT(A) has not decided the appeal of the assessee on merits,
therefore, all the issues are restored to the file of Ld. CIT(A) to decide
the same on merits after providing reasonable opportunities of being
heard to the assessee. The assessee is also directed to participate in
the appellate proceedings and filed the necessary replies within the
time limit provided by the Ld. CIT(A). With these directions, appeal of

the assessee is allowed for statistical purposes.

4. In the result, the appeal of the assessee is allowed for statistical

purposes.

Order pronounced in the open Court on 13.03.2026.

Sd/- Sd/-
(MANISH AGARWAL) (YOGESH KUMAR U.S.)
ACCOUNTANT MEMBER JUDICIAL MEMBER
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